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No. F2-11860/2018. 13th June 2018.

WHEREAS, the Settlement Officer has information that l1and/lands described in the subjoined schedule i/are in the
possession of the landowner (s)/landholder (s) and that the right, title and interest of the landholder(s) in respect of the
land/lands have vested in the Government under Section 3 of the Act.

AND WHEREAS, the Settlement Officer intends to assign the right, title and interest so vested to the landowner(s)/
landholder(s) of the land/lands.

Notice is hereby given to the landowner(s)/landholder(s) to prefer in writing their claims and objections, if any, to
the proposed assignment and matters connected herewith before the Settlement Officer at 11 a. m. on the 14th day of
August 2018 at Taluk Office, Cherthala and to appear before me in person or by pleader or recognized agent on the said
time and place with all relevant records to prove their respective claims or in support of their objections.

Failing which all persons concerned are informed that the proceedings relating in the assignment will be heard
and decided in their absence.

SCHEDULE
9. Application Survey No.  Approximate Name and Name and
No. No. Suo  Taluk \Village pescription extent of land address of address of
Motu of the land  (hectres/ares) land owner(s) landholder (s)
proceedings. Sufficient for (so far as known) (so far as known)
No. its identification
@ @ ©) @ © © ™ ®
1 F2-11860/16 Cherthda Kadakkarar 199/21A 0384 Ares (1) Ramavarman Thirumulpadu, Smt. Ammini
ppally Puthenkovilakathu, w/o Sasidharan,
Cherthala East Muri Vazhathara,
Kizhakke
@ Sri lIssac, Nikarthil,
s/o Joseph, Kadakkarappally
Mangalathaya,
Puthenpurayil,
Cherthala North,
Village
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No. F2-2581/2018. 18th June 2018.

WHEeRrEeas, the Settlement Officer has information that land/lands described in the subjoined schedule ig/are in the
possession of the landowners(s)/landholder(s) and that the right, title and interest of the landholder(s) in respect of the
land/lands have vested in the Government under Section 3 of the Act.

ANnD WHEREAS, the Settlement Officer intends to assign the right, title and interest so vested to the landowner(s)/
landholder (s) of the land/lands.

Notice is hereby given to the landowner(s)/landholder(s) to prefer in writing their claims and objections, if any, to
the proposed assignment and matters connected herewith before the Settlement Officer at 11 a. m. on the 14th day of
August 2018 at Taluk Office, Cherthala and to appear before me in person or by pleader or recognized agent on the said
time and place with all relevant records to prove their respective claims or in support of their objections.

Failing which all persons concerned are informed that the proceedings relating in the assignment will be heard and
decided in their absence.

SCHEDULE
9. Application Survey No.  Approximate Name and Name and
No. No. Suo  Taluk \Village pescription extent of land address of address of
Motu of the land  (hectres/ares) land owner(s) landholder (s)
proceedings Sufficient for (so far as known) (so far as known)
No. its identification
@ @ ©) @ © © U ®
1 F2-2581/18  Cherthada Kadakkara= 199/21A 04.05 Ares () Narayanan Ramavarman(1l) Sri Viswanathan,
ppally Thirumul padu, s/0 Padmanabhan
Puthenkovilakathu, Vazhathara
Cherthala East Muri Nikarthil
(2 Joseph Issac, (2 St vadsda
Puthenpurayil, w/o Viswanathan,
Cherthala North Vazhathara
Village Nikarthil,
Kadakkarappally
Taluk Office, (Sd)
Cherthda. Tahsildar (L. R).
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